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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 78 OF 2023

IN THE MATTER OF:

Durga Singh Panwar & Ors.. ... Applicants
Versus

Rajendrs Singh Dafoti & Ors. ... Respondents

ADDITIONAL REPORT ON BEHALF OF JOINT COMMITTEE IN
COMPLIANCE OF ORDER DATED 13.12.2023 PASSED BY THIS
HON’BLE __ TRIBUNAL _THROUGH  DISTRICT MAGISTRATE,
PITHORAGARH, UTTARAKHAND. '

PAPER - BOOK

INDEX
Srl  Particulars Pages
1. Additional Report on behalf of Joint Committee in compliance of
directions passed by the Hon’ble National Green Tribunal vide its
order dated 13.12.2023 through District Magistrate, Pithoragarh,
Uttarakhand.
2. ANNEXURE-1: A true copy of the order dated 13.12.2023 passed
by this Hon’ble Tribunal
3.  ANNEXURE-2: A copy of the Additional Report of the Committee
dated 25.1.2024 :

Through:

District Magistrate,
Pithoragarh, Uttarakhand
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 78 OF 2023

IN THE MATTER OF:

Durga Singh Panwar & Ors.. ... Applicants
Versus

Rajendrs Singh Dafoti & Ors. ... Respondents

ADDITIONAL REPORT ON BEHALF OF JOINT COMMITTEE
IN COMPLIANCE OF ORDER DATED 13.12.2023 PASSED BY
THIS HONBLE __ TRIBUNAL THROUGH __ DISTRICT
MAGISTRATE, PITHORAGARH, UTTARAKHAND.

To,
The Hon’ble Chairperson and other companion members of
the Hon’ble National Green Tribunal, Principal Bench, New Delhi

Most Respectfully showeth as under:

1. That the undersigned is District Magistrate, Pithoragarh,
Uttarakhand, is full acquainted with the facts and circumstances of
the present matter, and is filing Additional Report on behalf of
Joint Committee in compliance of order dated 13.12.2023 passed
by this Hon’ble Tribunal.

2. That this Hon’ble Tribunal vide its order dated 13.12.2023 passed
the following directions:-

5. Respondent no. 5 is directed to file additional reply and the
Joint Committee is directed to file additional report
regarding compliance with the same within one month
through E-filing portal (not through Email) in the form of
searchable PDF/OCR Support PDF (not in the form of Image
PDF).

List for further consideration on 02.02.2024.

Since due compliance is yet to be made by respondent no. 5,

till further orders to the contrary respondent no. 5 is

restrained from carrying out any further mining activity in
the mining site leased out to it.

o
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The District Magistrate and the Superintendent of Police
Pithoragarh are also directed to take appropriate steps to
ensure that no further mining take place in the mining site in
question.

A copy of this order be sent to the District Magistrate,
Pithoragarh, concerned District Mining Officer and
Regional Officer, UKPCB by email for requisite
compliance.”

A copy of the order dated 13.12.2023 passed by this

Hon’ble Tribunal is annexed hereto and marked as ANNEXURE-1.
3. That in compliance of abovementioned order dated 13.12.2023, a

joint

committee of the officers/ officials from the following

departments visited the site in question:

@)
(i)

(iii)

(iv)
v)

(vi)
(vii)

Sub Divisional Magistrate, Munsiyari

District Mining Officer, Geology and Mining Department,
Pithoragarh;

Assistant Scientific Officer, Uttarakhand Pollution Control
Board, Haldwani;

In addition to the above, the following officials were also
present at the time of joint inspection

Tehsildar, Tejam

Revenue Inspector, Bansbagad

Revenue Sub Inspector, Bansbagad

Forest Beat Officer, Forest Department.

That the abovesaid joint committee visited the site in

question on 25.1.2024 and prepared its additional report, the said

additional

report alongwith its enclosures are annexed hereto and

marked as ANNEXURE-2.

4. That the abovementioned Additional Report of the joint committee is
being filed through District Magistrate, Pithoragarh, Uttarakhand, in
compliance of direction passed by this Hon’ble Tribunal vide its
order dated 13.12.2023 as well as order dated 2.2.2024 for kind
perusal of this Hon’ble Tribunal, kindly accept the same.

[REENA JOSHI]
District Magistrate,
Pithoragarh, Uttarakhand



494

Item No.16 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.78/2023
(I.A. No. 746/2023)

Durga Singh Pawar Applicant

Versus
Rajendra Singh Dafoti Respondent

Date of hearing: 02.02.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A, SENTHIL VEL, EXPERT MEMBER

Applicant: None

Respondent: Mr. Rahul Verma AAG and Mr. Ayush Negi, Advocates for State of
Uttarakhand.
Mr. Mukesh Verma Advocate for UKPCB. (Through VC)
Mr. V. K. Shukla and Ms. Apoorva Advocates for Respondent No. 5

ORDER

1. In terms of the directions contained in paragraph 5 of the order
dated 13.12.2023, the additional report by the joint Committee has not

been filed till now.

2. Learned Counsel representing District Magistrate, Pithoragarh has
prayed for four week’s time to file the additional report of the joint

Committee in terms of the order dated 13.12.2023.

3. List this matter on 18.03.2024.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
February 02, 2024
SN.
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Item No.6 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)

Original Application No.78/2023
(I.A No. 746/2023)

Durga Singh Pawar & Ors. ...Applicants

Versus

Rajendra Singh Dafoti & Ors. ...Respondents

Date of hearing: 13.12.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. A. SENTHIL VEL EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: None for the applicant.

Respondents: Mr. Rahul Verma AAG for respondent no. 1-State of
Uttarakhand (through VC).

Mr. Mukesh Verma Advocate for respondent no-2-
UKPCB (through VC}.

Mr. Sugam Mishra Advocate for respondent No. 5-
Project Proponent.

Ms.Reena Joshi DM, Pithoragarh.

Mr. Rahul Negi, District mining Officer.
Mr. D.K. Joshi RO, UKPCB.

Mr. H.C. Joshi Assistant Scientific Officer

None for respondents no. 3 and 4.

ORDER

Application under the provisions of the National Green Tribunal Act, 2010.

1. Vide order dated 31.10.2023, Respondent no. 5 was directed to file
additional reply and to send thereof to the District Magistrate,
Pithoragarh, concerned District Mining Officer and Regional Officer,

UKPCB who were directed to verify the compliance and submit report to



O. A. No. 78/2023 Durga Singh Pawar& Ors. Vs.
Rajendra Singh Dafoti& Ors

2-
this Tribunal and interim order dated 06.09.2023 was ordered to
continue with modification as mentioned in said order.

2. Additional reply has been filed by respondent no. 5 vide email
dated 17.11.2023.

3. Verification Report has been filed by the Joint Committee vide
email dated 07.12.2023.

4. We find that in the Verification Report the Joint Committee has
made some recommendations which are yet to be complied with.

5. Respondent no. 5 is directed to file additional reply and the Joint
Committee is directed to file additional report regarding compliance with
the same within one month through E-filing portal (not through E-
mail) in the form of searchable PDF/OCR Support PDF (not in the form
of Image PDF).

6. List for further consideration on 02.02.2024.

7. Since due compliance is yet to be made by respondent no. 5, till
further orders to the contrary respondent no. 5 is restrained from
carrying out any further mining activity in the mining site leased out to
it.

8. The District Magistrate and the Superintendent of Police
Pithoragarh are also directed to take appropriate steps to ensure that no
further mining take place in the mining site in question.

9. A copy of this order be sent to the District Magistrate, Pithoragarh,
concerned District Mining Officer and Regional Officer, UKPCB by email

for requisite compliance.

Arun Kumar Tyagi, JM

A. Senthil Vel, EM
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December 13th, 2023
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Durga Singh Pawar& Ors. Vs.
Rajendra Singh Dafoti& Ors

Dr. Afroz Ahmad, EM
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YN,
Rrenferer,
fOeiRTTE |
Jar ¥,
Consultant (Judicial),
Hon'ble National Green Tribunal,
New Delhi.
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1. In terms of the directions contained in paragraph 5 of the order dated 13.12.2023, the
additional report by the joint Committee has not been filed till now.

2. 2. Learned Counsel representing District Magistrate, Pithoragarh has prayed for four week's
time to file the additional report of the joint. Committee in terms of the order dated
13.12.2023.
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Consultant (Judicial),
Hon'ble National Green Tribunal,
New Delhi.

q&T— 1128 /A—T /202223 1% WA 0} , 2024
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........ 5. Respondent no. 5 is directed to file additional reply and the Joint Commiittee is
directed to file additional report regarding compliance with the same within one month
through E-filing portal (not through E- mail) in the form of searchable PDF/OCR Support
PDF (not in the form of Image PDF).

6. List for further consideration on 02.02.2024.

7. Since due compliance is yet to be made by respondent no. 5, till further orders to the
contrary respondent no. 5 is restrained from carrying out any further mining activity in
the mining site leased out to it.

8. The District Magistrate and the Superintendent of Police Pithoragarh are also directed
to take appropriate steps to ensure that no further mining take place in the mining site
in question.
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yfaferf Shri Rahul Verma, Additional Advocate General, State of
Uttarakhand, Hon'ble Supreme Court of India, 137, Tower No. 10, New Delhi. &
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........ 5. Respondent no. 5 is directed to file additional reply and the Joint Committee is
directed#o file additional report regarding complianc® with the same withif’one month
through E-filing portal (not through E- mail) in the form of searchable PDF/OCR Support
PDF (not in the form of Image PDF).

6. List for further consideration on 02.02.2024.

7. Since due compliance is yet to be made by respondent no. 5, till further orders to the
contrary respondent no. 5 is restrained from carrying out any further mining activity in
the mining site leased out to it.

8. The District Magistrate and the Superintendent of Police Pithoragarh are also directed
to take appropriate steps to ensure that no further mining take place in the mining site
in question.
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....... -3. Verification Report has been filed by the Joint Committee vide email dated 07.12.2023
4. We find that in the Verification Report the Jolnt Committee has made some
recommendations which are yet 10 be complied with,

5. Respondent no. S is directed to file additional reply and the Joint Committee is directed to file
additional report regarding compliance with the same within one month through E-filing portal
(not through E- mail) in the form of searchable PDF/OCR Support PDF (not In the form of Image

PDF).
6. List for further consideration on 02.02.2024.
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................ In view of the mandate in Section 20 of the National Green Tribunal

Act, 2010 requiring this Tribunal to apply precautionary principle and serious

environmental violations alleged to have been made by the responde'ﬁt no. 5,

respondent no. 5 is restrained till further orders from carrying out any further mining

activity in the mining site leased out to it. / ,

The District Magistrate and the Superintendent of Police, Pithoragarh are

also directed to take appropriate steps to ensure that no further mining takes place in
the mining site in question. -

3 Ao T gRT WIReReT gRT IRT See & aruier & o
S0 Feve o s v R g0, Fard fo-54 oo B B @,
EegT, SUq ARG & ug § ym qon, dedie AR, weug fRiknrg
AT 17.967 20 I W W Qe & @ uee ¥ @/ Piori o
A et ae ufeafaa fear s ,

S RremfEer), f7 @ @ Rer we e, fdkre g
ghRad w8 & Sw T W R AW eyl d@m R weR @
G / FeRi SR T B urd | =

fetien frewar |9, 2023
(W19 TR

: ﬁﬁ"ﬁf@!@ AR

wir QAT s 10, LK pratery e, felkrre ), "

v

»

Q?@T—Q‘?’S@/iﬂ?ﬂ(—@?ﬂ/ 2022—23 faid RId=R 19 , 2023
yfaferd frrifa @1 el va smawae sriar 3 e —
gfere arefleres, feiRETg | |
SERNEHECINNE EEa Rl
fTet @ SRy, e gd @i v, feikrre | |
Ho Siolo MeRed Wo s s Rig I, ARl fo-54 s/ B B
qW, egll, S9g fUiRITg |

el

2 - | . ( .



-

GAl gi ceseseciodan e ?

508

Pratera ReRer), Reirg |
T QS dr—g=m / 202223 R fRawR 93, 2023

1. 9 Rrenrer, TR | <d~{dl | _
2. %{W@H&W,W@%ﬂﬁw,ﬁﬁwal

v - mv@aaﬁaa&mwaéﬁaﬁﬁﬁfﬁagaaﬁmﬁm—n/zozs?ﬁ
ﬁgmqﬁmmmﬁsaﬁaWWﬁmmsﬁam
ERT Ri® 13122023 & SUIeH & &EH H|
SR RYe T 39 A B MY AEA-2358 / A—TT /202223
i RyamR 19, 2023m~:ﬁaﬁu€m'mﬁmmﬁ,m¢gmmﬁﬁmﬁﬁmo
W&ﬂugﬁaa@w,ﬂéﬁrvﬁmqﬁamzﬁwﬁﬁoﬁo@omﬁo&ﬁ
o Rig qEd, Fa fo-s4 Wl R BIE §EH), §EM, SUE fRiRTe @ g A
mm,m_wﬁ,wﬁmmhw.ge7%o@wwm$
Wq@ﬁmﬂ/ﬁwmmmwuﬁaﬁuﬁmw%l .
wmﬁwﬂaﬁmﬁﬁm’msﬁamaﬁﬁo—vﬁmm
13.12.2023 P TIRG AMEY B A 39 F=IFER & — ' ,

........ 3. Verification Report has been filed by the Joint Committee vide email dated 07.12.2023.
4. We find that in the Verification Report the Joint Committee has made some recommendations which
are yet to be complied with. .
5. Respondent no. 5 is directed to file additional reply and the Joint Committee is directed to file
additional report regarding compliance with the same within one month through E-filing portal (not
through E- mail) in the form of searchable PDF/OCR Support PDF (not in the form of Image PDF).
6. List for further consideration on 02.02.2024.
7. Since due compliance is yet to be made by respondent no. 5, till further orders to the contrary
respondent no. 5 is restrained from carrying out any further mining activity in the mining site leased out
toit.
8. The District Magistrate and the Superintendent of Police Pithoragarh are also directed to take
appropriate steps to ensure that no further mining take place in the mining site in question.
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